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उ× तर Ĥदेश सरकार 
खाƭ तथा रसद अनुभाग-7  

संÉ या-02/2018/79/29-7-2018-ǐरट-07/17 
लखनऊ  Ǒदनांक 22 माच[, 2018 

अिधसूचना 
 

 चूंǑक भारत सरकार Ʈारा िमÒटȣ के तेल के राÏ य कोटा के आवंटन मɅ िनरÛ तर कȧ 
जा रहȣ कमी के Ǻǒƴगत रखते हुए यह तØ य Ǒक लोक ǒवतरण Ĥणाली के अधीन लǔêयत 
लाभािथ[यɉ को राç Ěȣय खाƭ सुर¢ा अिधिनयम, 2013 के अधीन पुन: पǐरभाǒषत Ǒकया गया 
है और लǔêयत लाभािथ[यɉ को माğ उिचत मãू य कȧ दकुानɉ के माÚ यम से िमÒटȣ के तेल का 
ǒवतरण करने का ǒविनæ चय Ǒकया गया है, इसिलए राç Ěȣय खाƭ सुर¢ा अिधिनयम, 2013 से 
आÍ छाǑदत माğ अÛ × योदय तथा Ĥाथिमकता वाले घर-गहृè थी Įेणी के िसवाय सभी को 
िमÒटȣ का तेल उपलÞ ध कराया जाना सà भव नहȣं है। खाƭाÛ न सǑहत इस िमÒटȣ के तेल का 
ǒवतरण उÈ त पाğ लाभािथ[यɉ को उिचत मूã य कȧ दुकानɉ के माÚ यम से कराया जा रहा है। 
इस Ĥकार वत[मान पǐरĤेê य मɅ िमÒटȣ के तेल के फुटकर ǒवĐेताओं कȧ आवæ यकता नहȣ ंहै। 
वत[मान पǐरĤेê य मɅ उÈ त लाभािथ[यɉ के मÚ य िमÒटȣ के तेल के ǒवतरण को सुǺढ. बनाने 
कȧ Ǻǒƴ से उ× तर Ĥदेश िमÒटȣ का तेल िनयंğण आ£ा, 1962 को संशोिधत Ǒकये जाने का 
ǒविनæ चय Ǒकया गया है। 
 अतएव, अब साधारण खÖ ड अिधिनयम, 1897 (अिधिनयम संÉ या-10 सन 1897) कȧ 
धारा-21 और भारत सरकार के उƭोग तथा नागǐरक आपूित[ मंğालय (नागǐरक आपूित[ तथा 
सहकाǐरता ǒवभाग) के आ£ा संÉ या-एस0ओ0-681(ई), Ǒदनांक 30 नवà बर, 1974 के साथ 
पǑठत आवæ यक वè तु अिधिनयम, 1955 (अिधिनयम संÉ या-10 सन 1955) कȧ धारा-3 के 
अधीन शǒƠयɉ का Ĥयोग करके और उ× तर Ĥदेश िमÒटȣ का तेल िनयंğण (चौदहवां संशोधन) 
आ£ा, 1994 जो गजट मɅ Ĥारà भ से Ĥकािशत न Ǒकये जाने के कारण त× समय Ĥभावी नहȣं 
हुआ एवं Ǒदनांक 12 अÈ टूबर, 2017 को Ĥकािशत Ǒकया गया था, से सà बǔÛधत सरकारȣ 
अिधसूचना संÉ या-584/29-7-69(पी.पी.)/91, Ǒदनांक 19 अĤैल, 1994 का अिधĐमण करके 
राÏ यपाल उ× तर Ĥदेश िमÒटȣ का तेल िनयंğण आ£ा, 1962 को संशोिधत करने कȧ Ǻǒƴ स े
िनà निलǔखत आ£ा देते हɇ:- 
 

   उ× तर Ĥदेश िमÒटȣ का तेल िनयंğण (उÛ नीसवां संशोधन) आ£ा, 2018 
 

संǔ¢Ü त नाम, ǒवè तार 1- 
और Ĥारà भ 
 
 

 

(1)  यह आ£ा उ× तर Ĥदेश िमÒटȣ का तेल िनयंğण (उÛ नीसवां 
संशोधन) आ£ा, 2018 कहा जायेगा। 

(2)  इसका ǒवè तार सà पूण[ उ× तर Ĥदेश राÏ य मɅ होगा।  
(3) यह गजट मɅ Ĥकािशत Ǒकये जाने के Ǒदनांक से Ĥव×ृ त होगा। 
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खÖ ड-8 का         2-        
संशोधन 
 
               
              
 

   उ× तर Ĥदेश िमÒटȣ का तेल िनयंğण आ£ा, 1962 मɅ खÖ ड-8 
को उप-खÖ ड (1) के Ǿप मɅ पुन: संÉ यांǑकत Ǒकया जायेगा और 
इस Ĥकार पुन: संÉ यांǑकत उप-खÖ ड (1) के पæ चात ् िनà निलǔखत 
उप-खÖ ड बढ़ा Ǒदया जायेगा; अथा[त:्- 
   (2) उ× तर Ĥदेश िमÒटȣ का तेल िनयंğण (उÛ नीसवां संशोधन) 
आ£ा, 2018 के Ĥारà भ होने के पूव[ िमÒटȣ के तेल के फुटकर 
ǒवĐेताओं के िलए जारȣ और ऐसे Ĥारà भ पर ǒवƭमान लाइसɅस 
िनरè त रहɅगे।  
   

 

आ£ा से,  
िनवेǑदता शुÈ ला वमा[ 

Ĥमुख सिचव। 
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Uttar Pradesh Shasan 
Khadya Evam Rasad Anubhag-7 

 
 In pursuance of the provision of clause (3) of Article 348 of the Constitution, 
the Governor is pleased to order the publication of the following English translation of 
notification no. 02 /2018/79 /XXIX-7-2018-Writ-07/2017,  dated :  22  March , 2018.                    

 
NOTIFICATION 

 
 No. 02/2018/79/XXIX-7-2018-Writ-07/2017 

Lucknow :Dated: 22 March, 2018   
 

  Whereas in view of continuous decline in the allotment of State quota of 
Kerosene by the Government of India, the fact that the targeted beneficiaries under 
Public Distribution System have been redefined under National Food Security Act, 
2013 and the decision taken to distribute Kerosene to targeted beneficiaries through 
Fair Price Shops only, it is not possible to make available the Kerosene to all except 
only for Antyodaya and Priority household (P.H.H.) category covered under the 
National  Food Security Act, 2013. This kerosene is being distributed to the said 
eligible beneficiaries with food grains through the Fair Price Shops. Thus the retailers 
of kerosene are not required in the current perspective. With a view to strengthening 
the distribution of kerosene oil among the said beneficiaries in the current perspective 
it has been decided to amend the Uttar Pradesh Kerosene Control Order, 1962. 

  Now, therefore, in exercise of the powers under section-3 of the Essential 
Commodities Act,1955 (Act no. X of 1955)  read with the Government of India, 
Ministry of Industry and Civil Supplies (Department of Civil Supplies and Co-
operation) Order No. S.O. 681 (E)  dated November 30, 1974 and section 21 of the 
General Clauses Act, 1897(Act no.10 of 1897) and in supersession of Government 
notification no 584/ XXIX-7-69(PP)/91, dated April 19, 1994 ab initio void due to non 
publication thereof in the Gazette, regarding the Uttar Pradesh Kerosene Control 
(Fourteenth Amendment) Order, 1994 even though it was published on October 12, 
2017, the Governor is pleased to make the following order with a view to amending 
the Uttar Pradesh Kerosene Control Order, 1962:- 

THE UTTAR PRADESH KEROSENE CONTROL (NINETEENTH  
AMENDMENT) ORDER, 2018 

 

Short title, extent  
and commencement 

1. (1) This order may be called the Uttar Pradesh Kerosene Control 
(Nineteenth  Amendment) Order, 2018 

(2)  It shall extend to the whole of the State of Uttar Pradesh. 
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(3) It shall come into force with effect from the date of publication of 
the notification in the Gazette. 

 
Amendment  
of clause-8 

2. 
 
 

       In the Uttar Pradesh Kerosene Control Order, 1962 clause-8 shall 
be renumbered as sub-clause(1) thereof and after sub-clause(1) as so 
renumbered the following sub-clause shall be inserted, namely :- 
(2)  The licenses issued to the retailers of kerosene before the 
commencement of the Uttar Pradesh Kerosene Control (Nineteenth 
Amendment) Order, 2018 and existing on such commencement shall 
stand cancelled.  

 
       

By Order, 
Nivedita Shukla Verma 

Principal Secretary. 
 

 

 

 

 

 

 

 

 

 

 

 

 


